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In the High Court Of Kerala

Case No : Writ Petition (C) No. 44130 Of 2023

Sabu.T.V APPELLANT

Vs

Kerala State Road Transport Corporation RESPONDENT

Date of Decision : 03-01-2024

Acts Referred:

Citation : (2024) 01 KL CK 0015

Hon'ble Judges : Basant Balaji, J

Bench : Single Bench

Advocate : K.P.Justine, A.Joseph George, Deepu Thankan

Final Decision : Disposed Of

Judgement

Basant Balaji, J

1. The petitioner is a Peon under the 1st respondent. The petitioner joined the
service in 2009 as a driver. In 2017, due to an injury caused to his vertebrae and
a surgery, he changed his category from driver to peon. He was posted under the
5th respondent. He had made a complaint against the Superintendent of the
office against harassment and filed Ext.P2 representation on 13.12.2023 before
the 2nd respondent.

2. The limited prayer in this writ petition is the disposal of Ext.P2 within a time
frame.

3. Heard learned counsel for the petitioner as well as the learned Standing
Counsel for the respondents.

4. Taking note of the fact that Ext.P2 representation is filed on 13.12.2023 and is
pending as of today, there will be a direction to 2nd respondent to take up Ext.P2
and pass appropriate orders within a period of one month from the date of
receipt of a copy of this Judgment. An opportunity of hearing also shall be
afforded to the petitioner before taking a decision on Ext.P2.
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With the aforesaid direction, this writ petition is disposed of.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/sabutv-appellant-hash-kerala-state-… Page 2 of 2


